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(Mentioned for urgenf admission)

Mr B.K.Sharma,learned counsel for

_the applicant moves this application on

behalf of Dr.Karuna Kar Sahoo. Learned
Addl.,C.G.5.C Mr G.Sarma is present for
‘the respondents. ‘

In this application the applicant
hés‘challenged the transfer order Na.
IGAR(N)/4/5/6/9/19/25 dated 17.8.95
(Annexure-U to the application) by which
the appllcant was transferred from cMo
5 AR to 25 AR, I find that there is no
case for’ scrutlny and decision pertaining
‘to thls;transfer order. The application
is therefore not entertained. Houwever,
another ground of the applicant is that
according to paragraph (ix) of his appo-
intment letter dated 28.6.1979 (Annexure
I to the application) he cannot be
'transferredﬁas he is due to be repatria-
ted to his
Dlrectorate of Health Services, Mlnlstry
of Health and Family Welfare, Govt. of
India and he had, submitted a reprcsentc~j
tion dated 22,8 95(Annexure—UII) to |

parent department i.e.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL® GUUAHATI-BENCH 64\ g :
' -

Between ' , ~3

D2s Kazuna Kaz $Saho®, CHS ee.... APPLICANT & -
VSe '

Union ef Bndia & Othersee...  RESPONDENTS
(1) Particulars of the Applieanti=

Name:= ‘ 1« Dz4 Kaxune Kar Sahoo,
| Chief Fiodieal Officer
- § Assam Rifles
C/o 99 APO: Lekra,
 Sonitpur, Auan.'

) FRarticulars of Respondents i~ Union of Indis,
' ' Reprssented by Seerstary to the
Gowte of Indias Ministry ef
Homes New Delhi, |

e o ' (1i) The Directer Generel of
Assam Rifles, Shillonge

(111)The Sesretary te the Govt,
of India, Ministry ef Heslth
. & Family Yelfare, New=Delhi,
(3)  Particulazs of the Order in respect of which the application |
| is madet~ Tho Inter Unit pesting (Chil ‘miiaal Gfﬂ.cor) -.v'i.ds
undar NOsA=1583 Dated 17/8/95 whereby the applicent -
has been transferred from S Assem Rifles, Lokhra to
25 Assam Rifles, Mnipur arbitrary and llegale
(4) Juriedicaticn of the Tribumlie Thl appnéant declars tliavt the
subject uttvu of the exder against which he has apprﬁaihod

‘the Hon'ble Tribuml is within the Jurisdiction ef this Courte

(5) Limitation $= The applicant declares that the application is
within the limitation prescribed under Section=2f of the
Tribuml Act 19685,

KO\\'{\,\{\uv\a\l &-Ob\/\(/\) _ ' ‘ Con'tduZQ.
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(6) Facte of the 'cveso"-‘ , | |
i) That the anpncaut is & Citizen of India by Birth and as
such he is sntitled rights and previleges granted by the
| éomtitution of Indiae

11)  The Applicant is Chief Medical Officer (frmm the Central
Health Sexvice) and ie working under the Respondent since
'871975 and is working in 5 Assam Rifles, Lokhra since

—

July 1994,

141) . That prior to hie pasting to Lokhra (5 Assam Rifles) he has
sexved in nny Uni.to of Amn Ri.fl.u and during the last 10
preceeding years he has been tnmrorm and putod in as

many an 5 tium. |

| iv)  That prier to Joining in the 5 Assam Riflia; he ﬁas‘ posted
§n 13 Assam Rifles and dm:ing" July 1994 he was pcotéd in
'S Assam Rifles enly in his health ground and health ground
of his wifes

v) Tha.t;tho applicant invites the thqoen 9 (IX) of thq.
Letter of Agpointm’qm iesued by the Under Secretary,
Ministry of Health and Family Welfare, Govte of India
under Ne.AbizﬂZS/SWﬁQfCHSM is not roquirod te serve under
‘the Defence Service and accardingly the applicatian ﬁac
requested Deptt, of H-alth & "Fuj_.ly .mlrau to ui.t‘hdzaw'hia.
‘ aervicp‘r:m.a‘aaalm_ai.flu‘ and the said matter is still undexr
consideration. ‘Aftgr emgictian'of the mriod of service
| nﬁa:kod- th-;u'in the amﬂ;ic;anﬁ ..i.l alse antitled‘ to pufing
in the Place of his ehoice, |
" A sopy of the’ aforesaid Applicat:lon Letter is
annexed hereuith and sarmarked as AﬂNEXURE-I.

v((lmv\ KRGV .&Q\l\@ : ' . - | .Contdo.?:-o
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wi) That the Petitioner is a Chronic patient suffering from
_ carvical spendylosis due to fracture of a neck bene Pellewed by dege-
_ -riamtivo.looinn. lou back ache. The Petitimn_e: is algo suffering from

. frequent aftack of gastro anteritis of x‘.‘ecurunt viral Hepatitise

Wid)  That tha Petitioner also once suffered from Pulmenery

Tubercelosis due to pest epsration complications.

A Shpy of the examiration repert dated 7.12.,53 on
CoToCut of Carvical reason is annexed herste and marked

as  ANNEXURE= II,

ix) That uhile the Fetitioner wes posted at the present

place of posting, the Respondent Noe2 hereafter referred to as DGAR -
was ‘pleased to consider the case of illmu of his wife who is a

case of [NPS, Poly axthr.itio and Lichen Plapus gum ( a precancerous
cendition ) and that apnt the DGAR tosk inte consideration of sducation

of his gxouing chndnn. ( mutxune - 111 ).

x) That the Petitioner as he is suffering from different
ailmentsy he now t-.indorgoingﬁ treatment of the Dl_mxtnantal Medical
officer of 155 B.He |

A cepy of the Medical Cage sheet of his examimtion

dated 20,895 is annexed herewith and narked as -

RNNEXURE- IV:

xi) “That while the Petitioner was serving with dus deligence
ot his present place sf pesting, the DGAR by his Order (at ANNEXURE=Y)
traneferced him te 25, Assam Rifles, Mnipur in his existing capacity

with a direction to report at the New Unit by 15th Septesber, 1955,

coﬂtdo‘o.o
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xii) ~ That the Petitiener begs to submitthat although there
axé meny Medical Officers serving at different places sexving= conti-
“rricusly fetvaiu‘mi- of ysars has not at all been transferred along-

~eyith the Petitionere

That the Petitioner is the lons pearscn who has been
transfexred by the impugned Order and hs has completed merely one -

year of sérvj.ce et his new place ef posting. o

~

Xiit) | That the Pa‘tﬂ:iomr begs to state and submit that 25,
Assam Rifles ie eltusted at a high altitude and his posting at such
a place having cold weather is not at all cogenial to his health and

as such the posting is quite likely to aggravate his illpess,

" A copy of Certifickbe issusd by Dre Aeke Kayal,
Department of Neuwology, Guwahati Medical Collegs, -
Guushati is annexed hereuith and mazked as ANNEXURE=YI,

Xiv) That th{ Patitioner b.gé té'ltéta and submit that psrson
recsulted from Contral Health Services as Medical Officer under the
htniotry ofbcfencn., who haa’cmplotad 10 ‘ydam of sexvice deserves

a Special tzutment se far as place of pesting is concerned (Chuu-

IX of Am:xunc-x ).

Xv) That the Petitioner bege te state and submit that his
p:nant candita.on of health is mt at all cogonul to his posting
at 25, Assam Rifles, I'hnipu: more oo. when the Petit.i.onu has attained

‘the age of 50 pluse

Contde.Se

Racavorkos Loy
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Xl ) That the Petitioner begs ts submit that one of his

Son is néa rﬁding in Class x and is dus to sppear at the Public
Examination cenducted at 10th levsl by the Centzal Beard of Secondary
Education, eometime during April, 1996 and. .thio bd.ﬁg the case the
academic carser of the child is alse iikily to be affected if the

petitionsr is posted slseuhere.

xvii) That the Retiticner being highly aggrieved of the
exder of his transfer and pesfing as .af. ANNB(URE-V prefexrred a
repressntation te the DGAR thraugh proper channel on 228,95 stating
interalia the hindrances which stands in the way of his movement.

The OGAR has maintained complete silence over the said representation.

A copy of the said representation is annexed heresyith

and marked as ANNEXURE=VI.

xviii) That the Petitioner begs to state and submit that

the Celes Commandant who is his immediate superior in his Unit was
‘pleased te recommend his case urging cancellation of pressnt transfer
and posting on consideration of the petitionsr's éoox health, tﬁat
the petitioner has not completed the normal tenure of his service

in present Unit etce

A copy of the said recemmendation dated 22,8,95 is

' annexed herewith and marked as ANNEXURE=VII.

Xix) ‘That the Petitioner begs to submit that Health
Officers serving under the DGAR arxe not at all usually transferred
‘prier te completion of .n:l.n:l-ua thres years service at a particular

place of postinge
Contdeebe

K&wanavay  Lawg
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o) | That the ﬁotitiomr bvogs to etate and submit that

the ﬁaml'er order (Annexure=}) doss not transpire at all any such
grouhd/mnon which warrents his pre=pature transfer and the order
has besn passed by the DGKR malafide and in cioai vielation or the

normal procedure of tranefer and pesting of a Govt, sexvant.

xxi) " fhat the Petiticner begs to state and subait that
the Order of transfer of the petitionar is apparently punitive in
mtux-e_ in the contaxt of h.{s age, deteriozating condition of health,
" condition of health of his wife, public Examiration of his son and

normal rules of tenure of service at a particular places .

xii) - That the Petitioner bsgs te submit that the tranefer

of the ﬂhtit.’gona.r is arbitrary and illegal and is a clear violétion
of Article=i4 of the commuuén of India, Principle of Netural
Justice, adminietrative fair play and oquity as cuch 1liable to be |
et aside and quashed as regard txanafer and posting of the Petition-

ey Le concermsde

xxiil) That the Fetition is meds borefide and for ths \

ends of Justices

7) Rsliofa scught for 1= Under the facts and circumstances, ths Patition=

=gr prays the follouing reliefs amengat othars~

i) To direct the Respondents not to give effect of the Order of

the transfer of the applicant to 25 Assam Riflese

In terme of the Order under No.»;mses dtde 17-8-55 =

 ANNEXURE™ .

Cﬂntd‘ L 07 ]

R ' B
avaway Sogbxm
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io amt tha Res;:ondant ts allew the lhpplieanﬁ to moexmi
bxixciu thobﬁtibd of cheice peating as and when
| transfer of the applicant is warrapnted under certain
circumstances,

£41) O Te set aside the Order of tranefer of the applicant

le

Ile

111,

IVe

as contained in ANNEXURE=y,

GR OUND'S

Fer that the 'R‘ppl.tcant having been completed 13

'ynm of centinuous ssrvice under the Ministzy of Deferca

is entitled to cheice postinge

for thst the Applicant hew:l.né been peated during
the Lmt 20 yaara of service in difforant hard areas he
;I.s mt liablo to bn taamferru and nutod again in hard

areh,

For that his transfer in hio ax.i.cting place as was

. comidorad primexily as a choics poati.ng and that to on

ndical ground of the applicant himself and ef his uife, the

' present posting im temms of the impugned erder of'tmna_far

" in hard areas is hot temable,

For that while the nodié.al examimtion reports of
the expexte sutsids the Department and of the department

itself prima=facie and apparently discleses sickness of the

applicant and suggestion énd recommendation of posting in
uft auaa. tranefer and poating in temms of impugned oxder

is ovidmtly axbitraxy and Lllogalo

col*dooa,o

"”\C} TN Sy
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© Xl

' Fer that the Order of Posting at 25 Assam Rifles,
Manipur haviug been situated at a high altitude ind is
Glassified as hard area, tranefer and pesting of a person
against the recommendation and advise ef the Unit Oppicer
and cﬁmitont Medical authority is malafide ‘am :ul.ega'l.

For that the impugned order of transfer is against
normal pxactxcn of transfler and posting of a Civil Servant

as applicant has not complsted the ueual tenure,

For that 'tho imbugnpd Ordexr of tranefer and poste
n.tng is detrimental to his health and 1r acted wpon to it

would bear fatal conaaquonceto

" For that the Order of transfer has threatened to
-cause uri.w;o difficulties and dislocation in the family

setup of the Applicant more particularly sducation of

- his growing Second son.

for that the transfer Order is uholly' unwarranted.

Fer 'that transfer Order is violative of administra~

=tive fairplay, equity and good consciences

© For that in any sther view of the matter, the
tranefer Order is duly motivated, arbitrazy, illegal and

as such liable to be set asidee

| tﬂﬂtdoogo

Ivakay Rahg,
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?, Interim order if any prayed for : The applicant prays that
pending disposal of this application, the transfer and posting
of the applicant be stayed. )

. Details of releds already exhusted : The applicant preférred a
9 ;

represerﬁ:ation before ‘the respondent No 2 which stands unheaded
by the respondent No.2 till filing of this appliéation.

-

(9. If any matter is pending in any other Court : No application is
being prefered for any Court of compelent jurisdiction.

(( Parl:lallarsofPOSbalOrder . ¢

3

i, Number of the IPO & date : gogglé%SH 5.a-]5

ii. Name of the issuing post office : U L U %WQT P~

iii. Post Office at which payable : 6 LW oA G\,\——(_

(L - Details of Index :

¢

" An index in duplicate contalm_ng detalls of documents to be

relied upon is enclosed. A

(% List of enclosure :

An indicated in the index.

MY‘Q\/\Q\.\I\Q\( el N
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VERIFICATION

I, Dre Kazuna Kar Sahoo, Chisf Medical Officer ef
S, Anam Rifle under the Director éanual._ Assam Riflol; Shillong

do hersby verify as folleuws *
. That I am the Petitioner in the instant petitiens

2, That the Statemerts made in ngzéph. L2.6Dkiv)
AHH RN S %)) 8], L&D
N ) g/z bo).j.

b@l)xw,, w pei pre true to my kmdtdgn sfe
3. " That the Statem.nts wade in Paragraph 2:2.5.77 _77
are matter of rdcom vhich 1 bslieve to be true to my
:l.nfamation derived from difforent efficial rscords and tho rest

are my hugble mj.cston bofoz-a the Hon'ble c::urt.

I sign this Verification on this ... /5" IR op '

September, 1995 at Guwahatie

Rovanakay Sang
* APPLICANT
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I\Io. A.12025/509/?9~€31s>.
Government of India

Mnistry of Health and Family Welfare

 New Delhi ,dated the 28 June 1979

HEMOURANDUMNM

SWBJECT : Recrultment to the post of Medical Officer in the
~ Central Kealth Service,

On the recommendation of the Union Public Service
Coumission, the president is pleased to offer Dr,. Karun‘akar
tahoo an @ppointment as Medical Oiti(.e.r' in the Central Health
Service and posts him/her under the ’L..;b a1 Rifles/ Arimechop "(/
Fragesh suwinistration/binistry of vebour on the following

terms and conditions .

i, ihe post is 'temporary ond the appointment is on m

.ciating basis only on probation for a period of two years

rom t‘he date of oprointment which may be extended or curtaile

q the dlseretion of the competent authorityg the confirmation
~-—lgilt—depend on the officé 8 wlative position in the overall
senforlty list end on the avallability of cleor vacency, The
officer ma,y? be 'required to undergo sach training as Govt , may
preseribe, 3'.‘ailure to complete the period of probation to the
satisfaction. of the competent authorit;y will render the
candidate liable to be discharged from Service at any time wil
out any notice znid'a”ivr-mn any reuson or reversion to .cubst.

antive post; on which the cg\ndidate may be relaining a J%f,m

After the satisfoctory (.ompxetlon of the peuj_od of pvn *atwa
the termination will be by giving one month's notice on eithe
side, The appointing anthority, however, r<serves the right

of terminating hig/her sacyine farthuith or hafara fhe
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expireticn 6f the stlpulated perisd of metise by meking

~peyEeEt t6 klm fer the mmeapived perisd ,

(11i), ~The gcals of pay of the post is Bs, 7004030075

40-1100.60-1300 ,The inltis) poy of emeh eadlasthon n5 or0
in gevermment servie? will be £ixed accordimg te rrlos sed

those whe aps met In CewerBmsmt pevvies will ¥ flsed st

the gmm sf the pay scals ,

( 111y, Eamwpmetz ging &l@%ﬁag@ ss adniesiblie at th

fellovwing reteg .

(8).1st te Gtk stages  Rs,150/. per momid
(b).6th t® 10tk steges Rs.20/- ver memth
(e).11tk giages 28d onwarde Rs, 250/-par ponth,

&lwﬁ. Iearness &z@éﬁ samw éll,waacéa vill B2 admigeibic
accerding t2 erdera of the Cemtral geeorneert | |

g ¥}. Private vaa@:ﬁic@ ef a@‘;& m@. what epei3E Iraleld s
lspefetery ,end pomenlfosh nEsctiee ig prepiblnst,

{viy, The fo&é@r'ﬁii1 %& ﬁ@q&iﬁ@ﬁ'&@ ﬁ@%ﬁﬁﬂ@ﬂ%ﬁ g rapn Lo
sority t® the @,5.fuad in secordance with the mules lm

force from Lime to iims ,

( vil), The sppeintmeut carries %;itka it thes 1ispility te
goXY2 i Smy part ef ms};}.a er mtgi&a ¢

( vill), The sppointmat 18 gubject to g@galeal fit by a

duly comgtituted ¥edicsl Board ,

: @th@cw L3 3
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W@ 0ffleer znrell if s requirad ba liable to gux @

any Defemes @rvicéag or pest eomnacted with ths pefsica

ef India for a perisd of net less than 4 rears imcludisg the
porisd speat em tralnimg ,if emy,previded (2) the Uifieor shell

————

ret be reguired te zsrvw &3 aforesal’d ,atter the sxpiry of teon

- §earg from the date 3 4 appem@m% (k) ths effieer ghnd] £

- —— — ey
Tt e ————— —— o — ———
————

erdmn].y be required to s2rve as aferegniil Mt@r sht~Indr~ tha

ags of 45 years,

(x). Om sppoiniment ,ths effiecer will be reqnired to taks oR
eath of alleglamce to the Comgtitntiensf India or mike a wmlomn
affirmstion to that effect in the pregeribed pieforen |

(xt), & declaration in the encloged form to ths effect that the

efflcer doeg not have more thanome yife living or that baviag a
spouge llving is net married in any case in which sueh merriage

iz veld by reagome of its teking place during the life time ef

spouse is net married to a persem who 13 slrcady havipg

@ wife ]living 1g er that she is not married in eny caze in whic
Rarriage 1s wid by reason of tke husband hgvipg a wife living

at the time ef such marriage should be submitteq,

(xii), The officer 1s net emtitled to any travelliag allewenct
for joining the appeintmat ,

contd,,..4
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x1ii),The appointmént will ai,@m be sub;ect to the
‘prodiction ef a Certificate that the *yalsary

| has beem completed.
xiv). Other terms and conditions wiilbe gavernad by the
rclevent rules and orders thst moy be in force from tiae
to time . |
vy, Mo réquest for Cxténsionof.time‘for_doing post=
graduation or conlinuance of_ybstngraduatisn will be
ert ertained in sny circuuatances.%be candldate will have
to clpose bekueln pzstwgwaduanlnnor jsinﬁng the CHS WUSE
SURGHY
xvi)., K0 reguest for transfer willhe ertertsined in ony

circumetancns necluding of ladios MHrziedfunmarried;

¢, If sny deslsrctisn given or any infsrust Lon furnished
by Lhe ofiicer provees to be £zlse or th? officer 1s found to

1111fully supprossed eny materisl information ,he /she -

“willbe liable for replvaed foom sarvice sid such sther action

as Ce.t,mAy deer necissely o

3e - En case cne post i aceeptaple to the canididate on
the terns sng Landitiwrd montioned abov.,he may plcase sﬁnd
hla poc wt :110E dlbnb itk the euglosed declarat londuly fllTeé-

Tip O this fpwistry witiin 14 ceys of the recelpt of ti:is

CONELl,, e O
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M&morandum and repart'imgediately‘aﬁ pe:san to the

- Inspector General, gssan Riffles,ghi)long fop a posting

under them pus:e;y °n & provisionay basis pendi.ng cOmpletion

of 311 formel itieg 2nd reguiremcmts

4, It 13y rleese pe ao*ad that no réghest for ehaxgge

willbe entevtaimed 03 any gzounds, ’

5 M reply is rec tueq by the c‘ipulated period, it uill
be prﬂsumau chiat he iv not tntﬁrusted iz the offer which
..a}..i.l be treatz’c‘; EE Lanc».g.leaeu MaY BE ap I*‘ONE) YRAT IN
.QJ.L E‘U LUK® fl()ﬁﬁ&%l"n POUR REPTR m"'E A b Riixy
B% (UCTED .

ANEY B

- Under Jucrelary,
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« 4 CORPS DENTAL UNIT

No.

C/0 99 APO

Rank D/L ’
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Unit
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CONFIDENTIAL
ADMISSION OF HOSPITAL P \'V‘A
v . , — ' .
1. Name 2. Service No- l 3. Rank 4, Unit/Ship l 6. Army
T ENRNRIEROE RE R KNS AR
\
- oL,
- The above named is admitted today , . e v n i e e
. T P S .
1
T ST T o L i, of MO Admission
L TR T Dat et dae

Hospital/Sick day/S S. O. " LT

PART III-- s d e

CLINICAL SUMMARY OF CASE

4 ry

A brief summary of APFMSF._.. ... .. .will be recorded
here for out patients. This will be completed by MO’ (OC Umt) ship and for in patiat at

the mne of dischargc/death- by MO lC/case.

Diagaosis ot ot voane oo _.internal €040 N ...ceun ce cooe or mm et soss st imarees

summary of history, clinical npames treatment condltxons ofdischarge.
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) Anexure. \t
LiX /
From s LGad LI 171500 WNCLAS
To s KR hange/a «enge / A 1583
B sange/AC denge
Info s XGARLE) /4/5/6/9/19/2)
26/23 sné 20 M

intce wnt po3iing elv ned ofirs (,) firstiyl,) in order

to rationaiise podting .L WG/CH) to various units cocon
/e posting agproved (L) aifel,) or .L Lonowal eomvia GHD

9 Ax to 1y Ax () brawi,) br, wubracanion comma U 1Y AR
to ¥ 41 (,) vharliel,) vr s Boral coma wl 23 ARt & a8
(o) Gelta () ir, 2k Prigoor ta Singa cowde 4 25 &R to

&3 idde) MOl ) 1r o Leurd cuoid Liv 6 At to 26 £ (,)
foxtrotl,) e & szharosds vinph eouma .0 26 AR ¢ 6 it () -
EO1E0e) a8, b nEO GOMWs Cid) 5 mi w0 25 Aste)Doted (o)

—p e
Er u:jo - bakar Rohrd 00uan sv & As o 5 omil,) beesncly

(o) 0ld med A80rs wo7 vilour peafef vad }.‘emrb new wyit
07 15 ep wi,) irdly (,) intiate .Cn/:CR o5 aidierdle
(o) fourtuly {,) intimate kid/aii G4l concernedl,) fiftily
\e) U representation wiil be w.tortoined ()

lastdy \,) ack =

0l Bro bedl, vulat) ke sronch i:les 230222/5513

Ad/‘ AN P S 4 .
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or s 171600h
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I e 2 Wf et Y St

Fromg ﬁ"»!ﬁﬁ;mg
Fa BB Bay INCH
ghist pedical Off m ﬂaﬁ)
CA 99 4P,

str,

poet pusbly end respectfolly I heve the honowr
to submit the £0llow

ng few dines for favour of your

kind considerction erd favomrsble order please,

2, 1 wes posted to § 4spanBifiles from 13,as8am Eiiflw
i Jue,04 on medicel ground dne to pyowa fllness end 41lmess
of wy Wife ,

1 sn suffering from Cepvical gondylosis 4o o fracture

of ny mek bone followed by ecaronic degencrative legion,l &n

150 g 4sse of chroale Jow backsche I undervyemt partis)
rotony mé now suffering from ibs remote complications
iike xmmm sttacks of gastroentertis ,1 have aleo suffered

oRary Zubereolosis once which wss mORt probvably a
_ complicetion Mwamm hays gutiercé from Virsl Hepn.
titis tuies,Iue t0 the froquent iimese which is Lkely to
- glve ae trouble ond greste grmmza\ié g the sgs advonces I
uill not be sble to gorve fn reaste eress Liko £6 dsem Rigfle
/ ﬁxm is likely to warsen py health cendit ion,

eontl,. .e 8
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3 W Wm Lg 8 csee of Mitral Volws Prolepet end Lichen
. plenns Eun wniazs i# & precsueorcus

condition For her

silment she requires ﬁegmﬁ cbﬁcknp ang at times blopsy,
) I have subsitted the proof of sil Gisages corlier snd
| . . comsifering the faots wy posting o’ ﬁg.ﬁsm Riffles wos |
' approved though I had given otker choiges 11 ke 36 &R,
RTC,3L R etes | '

4 1In viey of above,l oaznestly roqued: you to cancel ny
- pesting which is tm prometure &nd. ﬁz.m re to continge
/@rw meili 1 m m&wrma back to ﬁﬁﬂ for ‘wﬁi&h Ieop amwx

oyer 4ue 448 ﬁtr nemmal rales of !vfmtat&y of hﬁﬂﬁﬁi & Femily
| Welfare 4CHS officors am

neuslly net anma te eeree in
f&ﬁfmeﬂ & 4llisd Porces after the spge ﬂ? &ﬁ year o rof ik

R of Health & Foleitr o, 4 12025/500/R/CES! 0 2 Jun )
G B add to this I feel mentioning pere thatmy gom is studyine

in elsss 10th in Cemtral School @sd by posiimg et the mid
sesion will affoct hin educat m,,

aﬁ}, <" B, i it is not possivle to Yetoln ue heve for the

time being 1 may them be given one of the pirces cited

above, s thet I continue to serve to the bost of oy ability
and 1ookagter oy own kealth @ »d health of my wife ,

cibta 4,,3
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If that 1s 81w mt possible i Mmene 7ou to
mze %@ axf cose: ﬁ&t&a Hinlgbry of: Malﬁz & Panily

wifare tcr my revergion t0 onc 0f the following
\_—P,___N___
| wmm uy cholee with defersm
t1il then ,

t of my presemt
posting ' |

(8. P&T Cutack,
(b)e @G@ Bhubone EW
(c)  OGHS Hyderubeds

usholt gy temurc,l hive -gerveduith deducation and
sfagkion of oy m&ﬁ@mﬁ % the fag ond of

upte the e
"y ﬂwim in tue Assam Izimma,w w.ﬁ way pleage M CUnBt.
dered mw;m CBILY o

. Par )

At the end I megt your

nd blnour t@ gonction 2
;:"‘f.afxzaal ingervicy to pm:fma &y probless in m‘z‘ama angd
ciesily ay posi .im noLe @m&m&

mm this am wyw kmam 1 shall regein awr
gmwsu te yon,
. zhanking you in entieipation,
S o | Yours £sithtully,
Plucey Pleld o L
o | | o W KK Saboe,
Dete; 2z ang 9. 000 Cro( cas)

BERRLEER
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‘ ~ ANNEXURE-VL

REQOMMENDAT iCN OF THE CONMANDANT S 4SS5AM RIFFLE ON THE

- ON THE APPLIGATION SUBMIIED BY IR,K,K. SAILO »C10 FOR
‘CANCELLATIDN O & POSTING ON MEDICAL GHOUND ,

1, The facts enumerated in offrts applicatian are

genuine =nd corroet ,

2o IJKWK,&uk00,CH0 has conpleted only 13 months in his

pregent assignment '.‘In considerst :mn'é’f his short tenare

&na pocy health it 1s slvongly reeopmenaed thet request for
‘cancelletion of posting be revieped gympatieiically.ble shoul
be peruitted te corplete his nopmsl tennre with ithe wit

auc or ¢opplution of swne bE re vcrwd {o ths place of choice
which wonle enable win scrve under cilrcumstances mere condu.

cive tu his falilng health |

¢ : Biv g faim s

Gol,Goumdt o

b laceg¥lord, _ 27,8,
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Copy
(1)

(2)
(3)
(4

(5)
(6)

N\

sd/~ MEMSER (ADYN)

No. @ Data @

for information & necsssary action to ¢

Oce Karuna Kar Sahoo, Chief Medical Officer, 5 Assam Rifles,
¢/0. 99 AReP.0., Lokra, Sonitpur, Assam.

The Sscretary, Govt. of India, Ministry of Home, New Oslhi.
The Director Gensral of Assam Riflas, Shillang.

The Secretary, Govt. of India, Mihistry of Health & Family Welfare,
New Dalhi.

Mr. B.K. Sharma, Advocaté, Gauhdfi High Court, Guwahati.
Mre Ge Sarma, Addle, CeGeSeCay CvoTo, Guwahati Banch, Guwahatie.
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